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IN THE COURT OF THE ADDITIONAL SESSIONS 

JUDGE (F.T.C.), LAKHIMPUR, NORTH LAKHIMPUR. 
 

Present: Syed Burhanur Rahman, A.J.S.,  

         Addl. Sessions Judge (F.T.C.), 
 Lakhimpur, North Lakhimpur. 

 
(Date of Judgment: 01/04/2022) 

 

Sessions Case No.27(N.L.)/2016. 
 

(F.I.R. No.22/2015, Under Section 302, 34 of I.P.C.,   
Laluk P.S.) 

 

COMPLAINANT 
State of Assam. 

REPRESENTED BY Mr M.P. Hazarika 

ACCUSED 

Smt Amshi Munda (A-1), 
W/o Sri Sawna Munda @ 

Lepa,  
Vill.- 95 FC Grant Gaon, 

P.O.- Merbil, 
P.S.- Laluk, 
Dist.- Lakhimpur, Assam. 

REPRESENTED BY Mr G. Ahmed. 
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Date of Offence 18/01/2015. 

Date of F.I.R. 
22/01/2015. 

Date of Charge sheet 
31/08/2015. 

Date of Framing of Charges 
25/02/2016 and 28/02/2020. 

Date of commencement of 
evidence 

24/03/2021. 

Date on which Judgment is 
reserved 

23/03/2022. 

Date of Judgment 
01/04/2022. 

Date of the Sentencing Order, 
if any 

01/04/2022. 

 

Accused Details: 

Rank of 

the 

Accused 

Name of 

Accused 

Date of 

Arrest 

Date 

Release 

on Bail 

Offences 

charged 

with 

Whether 

Acquitted 

or 

convicted 

Sentence 

imposed 

Period of 

detention 

Undergone 

during Trial 

for purpose 

of Sec.428 

Cr.P.C. 

A1 

Smt 

Amshi 

Munda 

03/01/2020 N/A 324 I.P.C. Convicted 

R.I. 2 

years with 

fine Rs. 

10,000/-, 

id R.I. 4 

months. 

2 years 2 

months 29 

days 
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JUDGMENT 

1) Before delving into the fact as well as the evidence 

available in the case record, it is pertinent to mention 

at the outset that the co-accused namely, Sri Sawna 

Munda @ Lepa was convicted in the instant case under 

Section 324 of I.P.C. vide judgment dated 11.08.2016 

and was sentenced to undergo a rigorous 

imprisonment for 2 years with a fine of Rs.10,000/- 

(rupees ten thousand) only and in default of payment 

of fine to undergo rigorous imprisonment for another 

period of 4 months. As the present co-accused namely, 

Smt Amshi Munda was declared absconder, the instant 

case got revived with the supplementary case record 

once she was apprehended by the authority. 

2) The prosecution case, as reflected in the F.I.R., in 

brief, is that on 21.01.2015, the informant, Smt Ramal 

Munda lodged an ejahar before the Harmoty Police Out 

Post under Laluk Police Station stating inter-alia that 

on 18.01.2015 at about 5:00 P.M. the accused person 

namely, Sri Sawna Munda caused hurt to her husband 

Samra Munda by shooting arrow from a bow and as 

aresult he received injuries on his stomach and right 

hand and on 20.01.2015 at about 4:00 A.M. her 

husband died. She has further alleged that Smt Amshi 

Munda, wife of the above noted accused, supplied the 

arrow which was shot to her deceased husband and 
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after knowing about the death of her husband the 

accused persons fled away from the place of 

occurrence. 

3) On receipt of the F.I.R., Police registered a case vide 

Laluk P.S. Case No.22/2015, under Section 302 and 34 

ofthe I.P.C. The police investigated into the case and 

after completion of investigation submitted charge-

sheet only against the accused person namely, Sri 

Sawna Munda @ Lepa, showing the other accused Smt 

Amshi Munda as absconder, for the offence punishable 

under Section 302 and 34 of the I.P.C. 

4) On appearance of the accused person namely, Sri 

Sawna Munda @ Lepa before the Court of learned 

Committal Court, the learned Magistrate after 

furnishing copy of the case to him and notifying the 

learned Public Prosecutor committed the case to the 

Court of Sessions. 

5) The trial was proceeded against the other co-accused 

namely, Sri Sawna Munda @ Lepa and he was 

convicted vide judgment dated 11/08/2016 and was 

sentenced to undergo rigorous imprisonment for 2 

years with a fine of Rs.10,000/- (rupees ten thousand) 

only under Section 324 of I.P.C. and in default of 

payment of fine to undergo rigorous imprisonment for 

another period of 4 months. 
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6) The present accused namely, Smt Amshi Munda was 

apprehended on 03/01/2020 and she was remanded to 

judicial custody. Since then she is languishing in the 

judicial custody. On 28/02/2020, charge was framed 

against her under Section 302 of I.P.C. and thereafter, 

3 P.W.s adduced evidence to substantiate the stand of 

the prosecution. 

7) On 23/03/2022, the learned legal aid counsel on behalf 

of the accused Smt Amshi Munda has filed a petition 

bearing No.319/22, stating that in the earlier trial her 

husband is found guilty under Section 324 of I.P.C. and 

accordingly, he was also awarded the punishment. 

Now the present accused, who is languishing in 

detention, does not intent to cross-examine further any 

of the other P.W.s. Already 3 P.W.s have adduced their 

evidence and they are duly examined and discharged. 

Point for determination: 

8) Whether the accused person on 18/01/2015, at about 

5 PM, at Merbil under Laluk P.S. by intentionally 

(knowingly) caused hurt to one Samra Munda, the 

husband of the informant Smt Ramal Munda on his 

abdomen and right hand by throwing arrow from a 

bow and as a result he died on 20/01/2015, at about 4 

AM and thereby committed an offence punishable 

under Section 302 of I.P.C.? 
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Discussion, decision and reason thereof: 

9) In the instant case already 3 P.W.s have adduced their 

evidence and as per P.W.-1, she knows the deceased 

Samra Munda who was her paternal uncle. Accused 

Amshi Munda was her mother. Co-accused who was 

tried before i.e., Sri Sawna Munda @ Lepa is her 

father. She further deposed that her paternal uncle 

Samra Munda and her father often used to quarrel 

each other. The incident took place in the house of her 

father. On that day, her father and her paternal uncle 

had quarreled and her paternal aunt made hue and 

cry. Hearing that hue and cry she came to the 

courtyard of her house and saw her paternal uncle 

Samra Munda in injured condition and the injury was 

caused by an arrow which was present in the stomach 

of the paternal uncle. He was shifted to hospital and 

on the next day he succumbed to the injury.Her cross 

examination was declined. 

10) P.W.-2 has stated that he was informed by his wife 

that in the house of Sri Sawna Munda @ Lepa, the 

victim Samra Munda got injured by arrow. He also 

heard that there was an arrow fight between Samra 

Munda and Sri Sawna Munda @ Lepa. As a result of 

which Samra Munda got injury and after 3-4 days he 

died.  
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11) In his cross-examination, P.W.-2 has stated that he 

was not present at the place of occurrence of the 

incident. 

12) P.W.-3 has stated that he knows the informant, 

deceased Samra Munda and accused Amshi Munda. 

But she does not know how and when Samra Munda 

died. His cross-examination was declined. 

13) It is pertinent to mention that in the instant case, 

learned defence counsel has submitted a petition 

bearing No.319/22, stating that he does not intent to 

cross-examine the remaining P.W.s of the instant case 

as they already adduced evidence against the husband 

of the present accused who is convicted under Section 

324 of I.P.C. Therefore, let us peruse the evidence 

adduced by the 6 P.W.s, who adduced evidence 

against the co-accused Sri Sawna Munda @ Lepa, who 

happened to be the husband of the present accused. 

14) Dr. Manuram Tayung has deposed as P.W.1 on the 

previous occasion and stated that on 20.01.2015 he 

was working at North Lakhimpur Civil Hospital as Sr. 

Medical and Health officer on post mortem duty and on 

that day he performed post mortem examination over 

the dead body of one Samra Munda (male), and 

opined that the cause of death was due to septicemia 

as a result of fecal peritonitis ( means intestine absurd, 
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so the infection carried out all over the body). The time 

from death 8 to 10 hours approximately. 

15)  Sri Biren Kharia has deposed as P.W.2 on the 

previous occasion and stated that he knows both the 

parties, who are his co-villagers. He has also deposed 

that he did not see the alleged occurrence and at the 

time of causing inquest he put his signature thereon as 

witness. He has further deposed that he heard that the 

accused person caused death of the deceased by 

throwing arrow. 

16)  Sri Moni Gowala has deposed as P.W.3 on the 

previous occasion and stated that the accused person 

is his father-in-law and the deceased was the elder 

brother of his accused father-in-law. He has also 

deposed that at the alleged time he was not present in 

his house and subsequently, he was informed over 

telephone that quarrel took place between his accused 

father-in-law and the deceased. Thereafter, he went to 

the house of his accused father-in-law and saw that his 

wife- Sunki Gowala and his accused father-in-law were 

preparing to take the injured Samra to the Bagan 

Hospital for his treatment and he also accompanied 

them to the Medical. He has further deposed that after 

providing medical treatment to the injured, he was 

taken back to his house and on the next day, the 

deceased died in his own house. His further evidence is 

that he saw arrow injuries on the hands, shoulder and 
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stomach of the deceased and the police seized bow-

arrow etc. during the investigation. 

17) Smt Sunki  Gowala, who deposed as P.W.4 previously 

has already deposed against the present accused 

Amshi Munda as P.W.1.  

18) Smt Ramal Munda has deposed as P.W.5 on the 

previous occasion and stated that the accused person 

is her brother-in-law and the deceased was her 

husband. She has also deposed that the accused 

caused the death of the deceased by shooting arrow 

from a bow. She has further deposed that the accused 

Amshi brought out bow-arrow and gave to the accused 

person by which the accused person caused hurt to the 

deceased. Immediately she took her injured husband 

to the medical for his treatment and after two days of 

taking back him from the hospital, he died. Thereafter, 

she lodged the ejahar by putting her thumb-impression 

thereon. During investigation, the police seized two 

numbers of arrows, one piece of iron rod and one 

piece of bamboo- bow and she put his signature on the 

seizure list. 

19) Sri Umesh Borah, S.I. of police, has deposed as 

P.W.6 on the previous occasion and stated that on 

20.01.2015 he was working at Harmoty Police Out Post 

and on that day at about 7:30 A.M. one person named 

Sri Basak informed him over telephone that one person 
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had already died as a result of causing hurt by bow- 

arrow by his own brother near the Gate of Harmoty 

Tea Estate. Accordingly, he made G.D. Entry No.319 

dtd. 21.1.2015 and proceeded to the place of 

occurrence along with his staff. He seized one piece of 

arrow which was lying on the courtyard of the 

deceased and he also visited the house of the accused 

person from where he seized one bow and two arrows. 

He has also deposed that the houses of the accused 

person and the deceased are situated in one courtyard. 

Ext.2 is the seizure list and Ext.2(2) is his signature 

thereon. Ext.4 is the sketch map and Ext.4(1) is his 

signature thereon. On 21.1.2015 Smt Ramal Munda 

lodged the F.I.R. and on the basis of the same, the 

then I/C, made GD Entry No.345 dated 21.1.2015 and 

forwarded the same to the Laluk P.S. for registering a 

case. He was entrusted with the investigation of this 

case. He has further deposed that later on, on 

20.6.2015 he arrested the co accused Sawna Munda 

from his house and forwarded him to the Court and 

thereafter, after collecting the post mortem report he 

submitted he charge-sheet against the accused person 

under Section 302, 34 of I.P.C. showing the other 

accused Smt Amshi Munda as absconder.  

20) Upon perusal of the evidence available on record, it 

is clear that the allegation made against the present 

accused Amshi Munda is that she brought out the bow 

and arrow and gave it to her husband Sri Sawna 
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Munda @ Lepa, by which her husband caused hurt 

which later caused the death of the victim. After the 

appreciation of the evidence available on record, this 

Court vide judgment dated 11/08/2016 has already 

convicted the husband of the accused Amshi Munda 

under Section 324 of I.P.C. and sentenced him to 

undergo rigorous imprisonment for 2 years with a fine 

of Rs.10,000/- (rupees ten thousand) only and in 

default of payment of fine to undergo rigorous 

imprisonment for another period of 4 months. 

21) Therefore, considering the matter in entirety and also 

evidence available on record, this Court is of the view 

that the present accused may also be convicted under 

Section 324 of I.P.C. and accordingly, the present 

accused Smt Amshi Munda is hereby sentenced to 

undergo rigorous imprisonment for 2 years with a fine 

of Rs.10,000/- (rupees ten thousand) only and in 

default of payment of fine to undergo rigorous 

imprisonment for another period of 4 months. If the 

fine amount is realized from the accused, the same 

may be given to Smt Ramal Munda, who is the wife of 

the deceased.  

22) It is further to be mentioned herein that the record 

reveals that the accused Amshi Munda is in judicial 

custody since 03/01/2020 and therefore, a period of 

more than 2 years have already undergone. Therefore, 

this Court is of the considered opinion that no further 
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detention of the accused Smt Amshi Munda is required 

and her sentence may be considered as a period 

already undergone. Also it is made clear that in terms 

of the punishment awarded in para 22 of this 

judgment, if cumulative sentence of 2 years and 4 

months is served by the accused Amshi Munda, then 

the fine amount of Rs.10,000/- (rupees ten thousand) 

only is not required to be realized from the present 

accused. 

23) Accused Smt Amshi Munda may be released 

forthwith, if not required, for any other case. 

24) The seized articles, if any, be disposed of in due 

course of time.   

25) Send a copy of this judgment to the learned District 

Magistrate, Lakhimpur, North Lakhimpur under Section 

365 of Cr.P.C. 

Given under my hand and seal of this Court on this the 

1st day of April, 2022.       

       (Syed Burhanur Rahman ) 

Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.  

Certified that the Judgment is typed  

to my dictation and corrected by me 
and each page bears my signature. 
 

 
( Syed Burhanur Rahman )  
Addl. Sessions Judge (F.T.C.),  

Lakhimpur, North Lakhimpur. 
Transcribed and typed by: Sri Montu Kherkatary, Stenographer. 
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APPENDIX 
 

LIST OF PROSECUTION/DEFENCE/COURT WITNESSES 
 

A. Prosecution: 
 

RANK NAME NATURE OF EVIDENCE 

PW1 Smt Sumki Gowala Other witness 

PW2 Sri Petu Kharia Other witness 

PW3 Sri Parshuram Mahato Other witness 

 

B. Defence Witnesses, if any: 
 

RANK NAME NATURE OF EVIDENCE 

N/A N/A N/A 

 
C. Court Witnesses, if any: 

 

RANK NAME NATURE OF EVIDENCE 

N/A N/A N/A 

 

LIST OF PROSECUTION/DEFENCE/COURT EXHIBITS 

A. Prosecution: 

 

Sr No. Exhibit Number Description 

1 Ext.1 Post mortem report. 

2 Ext.2 Seizure list. 

3 Ext.3 Inquest report. 

4 Ext.4 Sketch map. 

5 Ext.5 F.I.R. 

6 Ext.6 Charge-sheet. 
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B. Defence: 
 

Sr No. Exhibit Number Description 

N/A N/A N/A 

 
C. Court Exhibits: 

 

Sr No. Exhibit Number Description 

N/A N/A N/A 

 

D. Material Objects: 
 

Sr No. Exhibit Number Description 

N/A N/A N/A 

 
 

(Syed Burhanur Rahman, A.J.S.,) 

 Addl. Sessions Judge (F.T.C.),  
Lakhimpur, North Lakhimpur. 


